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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, having been 
authorised by the Committee to submit the Report on their behalf, present 
this Fifty-fourth Report on the action taken by Government on the re-
1X)mmendations contained in the Fifty-first Report of the Committee OIl 
Public Undertakings (Fourth Lok Sabha) on the State Trading C0rpo-
ration of India Ltd. 

2. The fifty-first Report of the Committee on Public Uudertakings 
was presented to Lok Sabha on the 30th April, 1969. Government fur-
nished their replies indicating the action taken on the recommendation's 
-contained in the Report on the 29th October, 1969. Further replies 
were received on the 24th November, 1969. 

3. The replies of Government to the recommendations in the afore-
-said Report were considered and approved by the Committee on the 15th 
and 25th November, 1969. The Committee authorised the Chairman to 
finalise the Report on the basis of the decision of the Committee and 
present it to Parliament. 

4. The Repon has been divided in the following five Chapters:-
(i) Report. 

(ii) Recommendations that have been accepted by Government; 
(iii) Recommeodations which the Committee do not desire to 

pursue in vie.w of Government's reply; 
(iv) RCl.x>mmendations in respect of which replies of Government 

have not been acce'pted by the Committee. 
(v) Recommendations in respect of which final replies of Govern-

ment are still awaited. 

5. An analysis of the action taken by G:>vemment on the recommenda-
tions contained in the Fifty-first Report of the Committee on Public Under-
takings (Fourth Lok Sabha) is given in Appendix I. It would be observed 
therefrom that out of 35 recommendations made in the Report, 80 per 
cent have been accepted by Government, the Committee do not desire to 
pursue 8 ''S7 per cent of the recommendations in view of Government's 
replies and replies to 11'43 per cent of the recommendations are still 
awaited. 

NEW DELHI; 

December 15. 1969. 
Agrahyanll 24, 1891 (S). 

M. B. RANA, 
ChaiTman, 

Committee on Public Undertakings. 



CHAPTER I 

REPORT 

The Committee would like to record that replies of Government to the-
recommendations contained in the 51st Report of the Committee on Public 
Undertaki lIP (Fourth Lok Sabba) on State Trading Corporation of 
India, _NEW ne.hi were received in time and to the satisfaction of the Com-
mittee. 

2. The Committee wonld like to stress that final replies of Government 
to recoDlmcndsttions at Serial Nos. 15, 26, 29 and 34 mal' be furnished to 
tbe Comlnittee without auy further delay. 



CHAPTER n 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED 

BY GOVERNMENT 

RecOllllllelltllti (SeaW No.1) 

The Committee agree that in a mixed economy the State Trading 
Corporation would best discharge its role as an 'efficient catalyst, a deve-
loper, and pace setter'. Tbe Corporation should also conduct its alaifs as 
to earn the confidence of trade. Whether in public or in private sector, 
by adopting a belpful attitude towards an engaged, in common endeavour 
.of boosting up India's developing economy. The Committee note the 
assurance given by the Secretary, Ministry of Foreign Trade and Supply 
that 'STC bas Dot, cannot and will not overstep its functions'. The Com-
mittee would wso like the STC to examine carefully the criticism made 
by various interests about its working. (Paragraph No. 2.12) 

Reply of GoYerJIIIIeId 

The recommendation has been noted. The Corporation has been asso-
ciating tbe trade in all important matters connected with exports and im-
ports. It is now giving special attention to this aspect and trying to 
evolve a formalised system of communication at the level of Chambers 
of Commerce, commodity and industry associations. Its relationship 
with trade and industry will be one of constant consultation and com-
munication, and will eventually cover the entire area of export marketing, 
exchange of information regarding marketing opportunities, capacity and 
quality of manufactures, problems of production of such manufactures for 
export, costing, pricing and marketing strategies. Tbis wiD enable the 
Corporation to take into account the views of the trade and industry in its 
operations and thus generate mutual trust and goodwill. 

(Min. of F.T. &: S.O.M. No. 24(3)169-ST dated 29-10-1969). 

R~ (Serial No.1) 

3.7. The Committee find that the STC is satisfied with. its present 
trading activities, a view that they (Committee) arc unable to share. 
Considering the large organisational set up of the C.orporation and the 
capital employed by it, the present share of STC in the country's trade 
is only 3 to 4 per ceot. Moreover the value of ~rts Dlade by the 
Corporation in 1967-68 has fallen by Rs. 7.5 crores in comparison to 
the exports of the previous year (1966-67). 

2 



3 
" 3.8. The Committee are of the view that the Corporation should en-
large its share in country's export trade. Apart from nla1dng concerted 
efforts to protect its past level of export, the Corporation should try to 
boost it .up and give preference to develop new fields of exports. The 
C0I"Pc:!ratton should fix up an annual export budget for itself and strive to 
adhere to the target. The Committee note that the Corporation has intro-
duced a regular and continuous consultation with trade backed by re-
organised foreign offices to provide as service bases to Indian Industry and 
hope that they would continue a sustained effort to increase export of new 
items and to new areas. 

3.9. The Committee note that a trend in the improvement of the 
STC export effort is in evidence (as per provisional figures of 9 months) 
and hope it will be followed up. (Paragraph Nos. 3.7, 3.8 & 3.9), 

Reply of Govemment 
The recommendation has been noted. 
The Corporation's exports have more than doubled from Rs. 23.6 

.crores in 1967-68 to Rs. 48.5 crores in 1968-69. The Corporation has 
fixed a target of Rs. 60 crores lor 1969-70 and taking into account 
the export orders received by it, it appears that the target of Rs. 60 
.crores in the current year will be met. The Corporation is thinking of· 
higher targets of exports in the coming years. 

The Corporation is already in the process of re-structuring its foreign 
offices, organising regional bases and developing new market strategies to 
maximum exportB. 

(Min. of F.T. & S. O.M. No. 24(3)/69-ST dt. 29-10-69). 

Recommendation (Serial No.3) 
The Committe agree that canalisation is no doubt a question of policy 

which Government - was only competent to decide. They would, how-
ever, suggest that the canalisation of import of a commodity through STC 
may be done if it serves the public interest. They would also stress that 
before canalisation of impon or export of commodities was decided upon 
all the important factors including the capacity of the Corporation should 
be taken into con~jderafjon. They recommend that after canalisation is 
decided upon, the Government must exercise vigilance to see that it served 
the purpose for which it was undertaken. The Committee would also like 
that the reasons leading to the decision lor canalisation of import or ex-
port should be made public so that the traders belonging to Public and 
Private sectors were fully informed of the Government's intention nnd no 
Toom lor misunderstanding was left in the minds of public. The Committee 
feel that after canalisation through STC has been decided by the Govern-
ment, greater responsibIlity devolves on STC to ensure tbat users require-
meuts were met satisfactorily, regularly, promptly and at compe~t~e ?tes" 
(Paragraph 3'21). . 
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Reply of GoveiRlDeat 

The obeervation~ made by the Committee have been Doted. Govern-
ment have recently set up an Inter-Ministerial Committee under the Chair-
manship of the Chief Controller of Imports and Exports lor reviewing 
periodically the working of the canalisation of import and export of com-
modities through the STC and MMTC and to find expeditious solutions 
to procedural problems. The Committee wi.JI take/recommend su~h 
action as it found necessary from time to time to ensure that the canalisa-
tion system works smoothly. 

(Min. of FT & S.O.M. No. 24(3)69/ST, dt. 29-10-1969). 

RecolllllleBdatioD (Serial No.4) 

Ouring evidence before the Committee it was mentioned that Indian-
goods exported to certain lEast-European countries got diverted to West 
European countries. The Committee trust that Government would take 
necessary steps to ensure that this type of re-export is 'limited to the ex-
tent that is incidental to international trade" and is carried out with the-
knowledge of Government. (paragraph No. 3.27) 

Reply of GonnUilellt 

The Ooveromtnt accepts the recommendation. Various preventive-
measures have been taken by the Government to keep such diversions 
to the minimum, if not to eliminate them altogether. 

(Min. of F.T. & S. O.M. No. 24(3)/69-ST dt. 29-10-69>. 

RecOlDlDelldatioa (Serial No. 6) 

The Committee note that State Trading Corporation has been able 
to explore markets for the export of Railway WagoDs, but they are con-
cerned' to find that supplies in respect of Hungarian and South Korean 
orders were delayed. Noo-adherence to time schedule for delivery of 
goods may affect international goodwill affecting the Corporation's exports 
to nrw markets. (paragrapb No. 3.43)-

Reply of Go'ftlltllle" 

The ~mmendation has been noted. Every effort is being made by 
the STC to adbere to delivery schedules. 

(Mia. of FT & S.O.M. No. 24(3)169..8T, dt. 29-10-69). 

RecorE'. r f\oa(Sedlll No. 6) 

The Committee foel tbat tih such time as the manufacturers have 
acquired adequate experience of manufacture of -sopbisticated engineering 
equipments, it would be advisable to keep some margin of -time. in reserve-
for future contracts. For exist.ing commitments, the q,rporatlOD should 
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spare no pains to honour the existing time schedule, consistent with the 
required standard and specifications. They also feel that markets of deve-
loping countries in Africa and Middle East need be tapped to step up export 
of engineering products. (Paragraph No. 3.44). 

Reply of Goverameat 

The recommendation has been noted by Government and the State 
Trading Corporation. 

[Min, of FT & S.O.M. No. 24(3)/69-ST, dated 29th October 1969,] 

Recommendation (Serial No.7) 

The Committee suggest that the State Trading Corporation should 
enlist the assistance of the Export Promotion Councils, leading manufac-
turer organisations and make greater use of the field services available to 
them through their show-rooms and foreign offices and draw up a con-
crete programme for increasing exports. The emphasis should be to in-
crease the exports in non-traditional items particularly, engineering goods, 
in which the country has developed impressive capacity. Servicing facili-
ties, particularly for engineering goods. should also be arranged so as to 
assure the custoIQers of after sale serviCe. (Paragraph No. 3.51). 

Reply of Government 

The Corporation is a member of several Export Promotion Councils 
and actively participates in their activities. The Corporation enlists the 
assistance of. manufacturer organisations; many of the leading manufac-
turer organisations are the State Trading Corporation's business associates 
in the export of goods. Further efforts to enlist the assistance of Export 
Promotion Councils and leading manufacturer organisations will also l>~ 
made as recommended by the Committee. 

The Corporation is pr~sentIy organisin'! its foreign offices and draw-
ing up a concrete programme for increasing exports. It has already ~et 
a target of Rs. 60 crores lor 1969-70 against its exports of about Rs. 48 
crores during the year 1968-69. Its target for export of engineeTing goods 
for the year 1969-70 is Rs. 8 crores. It has already secured orders for 
a variety of non-traditional items like finished leather to U.S.A., shoe up-
pers and garment leather to Europe, radiator fittings, hand tools, cycle 
parts, valves, compressors, bulb holders, bars and coils, M.s. Ingots, steel 
wire ropes steel tubes etc. to various countries. The Corporation is 
planninl.' t~ afford aU 'facilities to its customers including aft~r ~ales 
service by posting its owo, sales en~neers in its Foreign Offices. 

[Min. of F.T. & S., O.M. No. 24(3)169-ST, dated 29th October 1969.] 
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_ ...... (Serial No. I) 

The Committee note that the complaints of the Russian users were 
to the effect "that leather ·of the Indian shoes was not waterproof, stitch-
ina aDd workmanship was poor." As hr as quality of leather and the 
water proofing are concerned, the Committee suggest that the assistance 
of the Central Leather Research Tn<;titute may be elicited. The Com-
mittee see no reason why it should not be possihle to improve the quality of 
workmanship with the experience that the STC and its suppliers had gath-
ered over the years. The Committee feel that since Rm'sia offers a poten· 
tially promising market for export of shoes, no effort should be spared to 
organise the exports on sound basis to ensure supply according to speci-
fied quality so as not only to reduce to the minimum the rejection of shoes 
but also to win larger orders. 

(Paragraph No. 3.63) 

Reply of Gol-enuaeat 

The Government accept the recommendation. Every effort will be 
made to organi!le exports of shoes on sound basis. nie Corporation is 
endeavouring to effect technical improvements in the units engaged in pro-
duction against its export contracts through rigid in-process control through 
its field staff. Through a joint programme with organisations such as 
National Small Industries Corporation (NSIC), Organisation of the 
Development Commissioner for Small Scale Industries aDd the D.G.T.O., 
the STC has been able to undertake a programme of semi-mechanisation 
for the hand made sector. The NSIC is gradually offering Hire Purchase 
facilities to the export oriented units fot mechanisation under this scheme 
on 11 priority basis. 

The STC has also been successful in grouping the small units into lar-
ger and economic operations who are in a position to take various measures 
towards deve10pmetlt such as mechanisation, process improvement etc. 

Water proof leather was not available in the Indian Tanneri<'S. How-
ever with the assistance of Central Leather ResearCh Institute, Rnd also 
with cooperation 01 the private tanneries. it has now been possible for the 
STC to develop water proof leathers as per requirements of tbe foreign 
buyers. . 

[Min. of P.T. &: S~ O.M. No. 24(3)169-ST, dated 29th October 1969.] 
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RecOllDllleDdatioo (Serial No.9) 

The Committee are concerned to learn that the State Trading Corpo-
ration propose to go in for a manufaeturing unit for shoes. The Com-
mittee feel that the main objective of the Corporation, as its name 
suggests, is trade and normally it should not on its own undertake manu-
facturing activities unless they were o'perating in exceptional circumstances. 
Moreover, the State Trading Corp:}ration has been claiming over 
the years that it provided a much needed channel for small and 
medium scale manufacturers of shoes to market their products. The Com-
mittee would, therefore" suggest that the State Trading Corporation should 
enlist the support of Central Leather Research Institute and also of small 
scale service centres and other related organisations in order to bring about 
the desired improvement in the quality of manufacture. If the Soviet 
customers insist on having machine made shoes, the State Trading Corpo-
ration should examine how far the existing units who have experience of 
exporting quality shoes to Soviet Russia could be assisted to mechanise 
their production through the assistance of other Government organisations. 

The Committee. would like Government to give the matter 
serious consideration. As pointed out by the Committee later in the report 
the experience of State Trading Corporation in manufacturing line has not 
been a happy one. 

(Paragraph Nos. 3.68, 3.69.) 

Reply of Government 

The recommendation has been noted for consideration. 

[Min. of FT & S, O.M. No. 24(3)/69-ST, dated 29th October, 1969.J 

Final Reply of Government 

The matter has been considered further. The Government accepts 
the recommendation. 

[Min. of F.T., V.O. No. 24(3)/69-ST., dated 24-11-69] 

Rec:ommeadatioll (Serial No. 10) 

The Committee regret that the wig trade suffered set backs and its 
export performance was no where near the estimates. The quality of 
exported product and the performance of the foreign firms as distributing 
agents were far from satisfactory and the firm 'went into liquidation. The 
Committee feel the proper assessment of the firms' financial standing and' 
capacity to handle the business was obviously not made be.fore the 
agreement was signed. The Committee also feel that the background 
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.aDder which 8arcemcDt with the firm was signed, needs to be investigated. 
Moreover, S.T.C. is a trading Corporation which should normally refrain 
from indulging in the manufacture of products. 

The Committee recommend that:-
(0 the working of the wig factory should be revitalized with a 

view to explore the possibility of utilising its ·fuU capacity and 
diverification should be in a related line with assured market 
and without too much capital investment and overstaffiing; 

(ii) strict ins'pection of quality of goods for export be enforced; 
(iii) assessment of financial stability and reputation of distributing 

agents abroad be effectively made before entrusting the distri-
bution work in future. 

The Committee note that the Corporation has attempted to find new 
markets by holding exhibition!< etc., in Finland and hope they would 

llucceed. 
... 

(Paragraph No. 3.78) 

Reply of Govenuaeat 

The position regarding the above points is indicated below seriatim: 

(i) After the marketing arrangements with Mis. Fashion Tress of 
Miami, U.S.A., were terminated in 1968, discussions have 
been held by the State Trading Corporation with leading Ame-
rican companies for marketing hair products manufactured by 
Wig India in the U.S.A. and for securing technical assistance 
aimed at further refinement of hair processing as well as wig 
manufacturing techniques. With a view to strengthening 
marketing arrangements and utilising available capacity to the 
maximum extent. attempts have been made to introduce the 
products of Wig India in new markets and the Corporation is 
now selling these products in ten different countries in North 

America. Europe. and the Middle East. New markets have 
been developed in We~·t Germany and goods valued at U.s. 
$37,512 have already been shipped and further orders valued 
at U.s. $1,69,063 are being executed. Shipments have also 
been made to Rotterdam, Brussels, Helsinki, Vtenna and 
Montreal. Business with Yugoslavia has also beeD built up. 

With .. a view to d~ing production, Wig India is considering 
the J>Ol'SIDilities of entering into cona':x>ration aTrangement with 
an English firm ••. , Mis. Eylure Ltd., London for the manu-
facture of eye lashes. This wilt enable them to utilise short 
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length hair and to employ lab()uf already available for produc-
ing a minor beauty aid which has great possibilitie.s of deve-
lopment. 

(.ii) Wig India hOI;' tightened the quality control measures at each 
stage of 'production sllch as sorting, washing. hackling. acid 
treatment, bleaching. dyeing, wig making etc. The checks arc 

exercised while the work is in progress and inspections ,lre 
carricd out by supervisory staff. 

liii) The recoIl1m~lldation has be..:n noted. The Corporation is 
making a careful assessment of the financial sta'~ility and repu-
tation of the firms ~fore entrusting distributiJn work to thc;1I. 

[Ministry of F.T. & S .. a.M. No. 24(3) 69-ST.. dated 29-10-1969.] 

Recommendation (Serial No. 11) 

The Committee note the efforts made to export bananas by way of 
'Commercial Research' bllt arc concerned over the heavy losses (Rs. 24 
lakhs) this venture has sulf..:red. They agree with the present thinking of 
the Government that canalisation :)1' this item need not be undertaken for 
the present. For the existing trade, it would be advisable for the corpo-
ration to bring down packing and freight expenses and ensure export of 
hananas of specified quality. 

(Paragraph No. 3.X5) 

Reply of Government 

The recommendation has been noled. The C..lrporation is not at 
.present exporting bananas. It would undertake export of bananas on a 
~'ommercial basis when it b.:comes a workable proposition as a result of 
effecting economies in packag;ng and ocean freight. 

[Min. of F.T. & S. a.M. No. 24(3)/69-ST. dated 29th October 1969.] 

Recommendation (Serial No. 12) 
The Committee feel that losses ranging from Rs. 5 lakhs to Rs. I I 

lakhs on a single item of export cannot possibly be passed over as just 
'promotional developmental' losses. They would like the Corporation and 
the Ministry to investigate into the losses on the export of 15 items men-
tioned under para 3.86 of the Report to find out real reasons. behind 
lhem. They should also devise suitable measures b minimise. if not 
eliminate such losses in future. 

(Paragraph No. 3.93) 

Reply of Government 
The recommendation is noted. The reasons which led to the losses 

,)n the export of the commodities referred t;) in this recolllmendation have 
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been examined by the ('er~)Oralion and by thi~ Ministry. In ccrtain com-
modities, e.g .• Coif yarn, 'i0tton belting and tyres and tubes, the losses 
enn ix- 'lttributed largely to unfor~se.:n circumstances which arose out (Jt 

the dcv;tlualioll of tile rupee. In thl:sc cases I,.'tlntracts wac entered inu 
')elare devaluation. The abolition 0: ca..;h assistance and cxportillcentivc..; 
and the increase in cost of imported cornpOnenl!l/raw material .. which bl-
lowed immediately after devaluation contribukd to the \Jssc~ in the ex\.'-
culion of these contracts. 

III the case of most otht:r cUlllllloditie" lllsscs arose because 1.:)[ the fact 
that internal prices were higber than international prices, HowcVI.!r, STC 
uecided to bellr the IOSM!'l inv;)lved in the export of· these comtn(ldities. a~ 
part of its export promotion effort 'i. Some of these items have since bc(;n 
exported by STC. with()ut any loss. ('.g. Dcoiled groundnut cake. R"w 
Pctrnlcum coke, cotton I:xtik :md C:ltton yarn. In the case of figured and 
wired glass, lIrt )'ilk fabrics; H. Twill'!, jute twin and jute bags.' STC has 
been nbte to reduce the lm.scs in subsequent export,. Exports. ill walnut" 
have be~n give,1l Lip as thl' cirCullIst:IOCCS nen'~~ilaling their exports 'Jy 
STC no longer cxi'it. No t..'xport of Gum Rll,in was undertaken hy STC 
during t %8·69 and th(~ current year a~ the indigenous prices were very 
high compared to internatbnal prices. Export of hallanas is not being 
mnde at prt..'scnt and will be resllm~'d afh.'r ~'conomics haw been effc::ted 
in packaging Ilnd ocean freight. 

IMin. or FT & S O.M. No. 24(3)!69-ST.datcd 29th Octobt."f. 1969.] 

Reronun~ion (Serial No. lJ) 

The Committc.c note that by and large the Corporatitln has been able 
rO'iupply tbe items imported by it (canalised and non-c.malised) at prices 
Mt more than the ruUng prices. 

(Paragraph No. 3.1(0). 

Reply of Government 

The l'(mclusi-)O has been n,)ted. 

[Min. of FT. & S .• a.M. N(I. 24(3)/69 ... I)T. dated 29th October 1969.] . 

The Committee arc not ... atisHcd with the \.')(planalion given by th(' 
Corporation for the It">,, of Rs. 28' 73 bkhs suffered on th: import ~)f 

mercury in 1966-67. ~y -nrc unable t'\ understand that .when mercur~ 
was veeded to meet urgent·· requirements in the ~.'ountry. its import was 
delayed as the hinds could not be released in time. The Committee is.ot 
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the view that the agreement for such heavy imports should nA have becn 
agreed to without assuring the availability of n:quircd foreign cr.:dit/cx-' 
change, The Committee also feel that thc STC should haw explored all 
mean~ to see how best they could retric\'c the position in order to reduce 
Ihe losses t,) the minimum. The Committee ~llggest that:-

(i) The provision of thi~ ~lgrc':\1lCnt shoulJ be tilOWUghly examin.:d 
and defects or lacuna noticed should be llotL'd to avoid n:-
currence of such a situation in future: 

(ii) The foreign exchange in such imports of urgently needed 
items should be albcated on priority basis and no delay should 
be allowed in importing the goods after a contract has '1cell 
signed; 

(iii) Price variation clause may be incorporated in the contracts 
with international firms which may he invoke,: in Ihe l'.vent 01 
sharp variation in price; 

(iv) Timely supply of "uch imported itcms should invariablv h.: 
ensured by t~e Corporatbn. 

. Repl}' of Government 

The recommendation has been noted. 

[Parab'Taph No. 3.109.] 

[Min. of F.T. & S. O.M. No, 24(3)/69-ST. dated 29th October 1969,] 

Recommendation (Serial No. 16) 

The Committee arc concerned to note the widespread CriticIsm about 
STC handling of the import of Nylon yarn and that there were also com-
plaints about the quality of imported yarn. The Committee suggested that 
the commodities imported to supplement the indigenous production should 
only be imported after taking into acc:)unt the indigcnous production, 

I Paragraph No.3, 12.",] 

Reply of Government 

It is submitted that some of the criticism a!!ainst S.T.c.'s handling)f 
import of nylon yam should 'Je vieWed in the background of tho: conflict 
of interests between spinners and weave r<; , While the s'pinners were not 
interested in import of nylon yarn. the weavers WCT': ke~n about its import 
and in its availability at reasonable prices. The STC's operation cmtribut-
ed to bringing down the price", to a reasonable level. Th..: STC how-
ever. curtailed and later stopped imports when supplies hec,;Il1C availahk 
at reasonable prices. 

The qualities of yarn imported by the Corporatitm were determined 
in consultation with a Consultative C:lmmittee consisting of both spinner .. 
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<1nd wcawrs set up by the Corporation and there have been no complain·ts 
from, the actual users of yarn, namely, the weavers about quality. 

GoverOlllcnt accept the Committees recommendation that imports to 
supplement indigenous productLm shnuld be made only after taking into 
:u;count indigenous production. 

[Min, of FT. & S" O,M, No. 24(3)/69-ST. dated 29th October 1969.J 

Recommendation ,Serial No. 17) 

The C,onlmittee ilTe unable to appreciate the Corporation's \ . ..:,v that 
',incc there b a high margin of profit available' on tallow, with rd.:r'::lce 
to the prev<liling murket prices fur substitute oil, it. rdease peke was li.\cJ 
'with a view to I,:n~ur\.' thut while the (lllottec, receive I'll.' mataial at rea~,on
able pl'kc .. the surplus protit t'vHiI~lbk is r:11!K'J up by " ~ovcrnlllenl,1i 
<lgL'ncy' lor stepping up expllrh of dillicuit-to-sdl item... The Commitke 
kd that one of thc objects of canalising imp()rt~ through STC is II) en'wre 
'upply of raw materials lit reason .. h": price so that the consumer i~ not ad-
versely affected. They think th:H in t~lis l.'use interest or the con~unll~r has 
not hcen protected, as the high rdea~e price of tallow to soap manufacturers 
was hllund Itl he reltcctcd in the ultimate product. The Committee recom-
mend that the Guvcrnmcnt/STC should keep its pricing policy of impI)rt<.:d 
items under periodical review with a view to avoid overburd.:ning the 
concerned industry and consumer. 

[Paragraph Nl). 3.1361 

Reply of GoyerDllleld 

.'" The rel..'ommcndation t~Ult Government/STC should keep its pricing policy 
of imported items under periodical review with <I view to avoid overburden-
ing the I:llnccrned industry and consumer has been noted, Tallow imported 
hy the Corporation is released to the actual users at prices fixed on thl' ba!'is 
\'( rc~'olllmendllljon of a Committee sct lip by Gowrnment. T:1C Com-
mitte.: whill' thin!,! the rckH~ peke of tano\\, takes into ac.count the v3rious 
f':IC,:loTS involved. for instancc. thl' internal ruling prices of indige'lllh'y l'rn-
duced !oubstitutcs, ~lIld the I~cessity of mopping up the margin av:tildble on 
the illlJl'lrled mMeri:!1 ~,tc. T'lC Committee periodically reviews t:,.! price 
;11 \\ hii:h Il1l0W to. th..- tH,'tllal users should be released. 

[Min. of F.T. & S .. O.M. No. 24(3)/69-5T. dated 29th October 1969.] 

RecoahIIeIIdatio (Serial No. 18) 

The Committee fed that it is essential for the Corporation to have a 
souild distribution policy, which should be subje.:t to continuous r~vi;:w, 
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to see that it is working satisfactorily. There should be a. closer liaison bet-
ween the Ministry/Departments, users and representatives of association. 
The Committee suggest that the Corporation should make sustained C:-hms:--

(i) to ensure timely supplies of requisite quantities of goods; 

(ii) to bring down prices, particularly for basic raw materials for 
industries working in key sections; and 

(iii) to gather information primarily about market condition etc. so 
that distribution policy could be modified when necessary. 

[Paragraph No. 4.6 I 

Reply of Government 

The Corporation has noted the recommendation for guidance. The Cor-
poration has developed a formalised system of communication wilh the 
industry and trade. and as a result, it is hoped that the Corporation will 
be able to improve its services significantly. 

iMino of F.T. & S. O. M. N.o. 24(3)/69-ST, dated 29th Octoba, ]1.)()9]. 

RecommeadatioB <Serial No. 19) 

The Committee note that a regular and well established quality control 
department did not~exist in the Corporation. STC can earn a name and win 
standing as an exporter only by ensuring export of guaranteed quality of 
goods. The STC being a State owned Corporation, owes greater respon-
sibility for enforcing quality both in exports and imports. The Committee 
note that the Corporation has since set up a special quality control depart-
ment. They would. however, suggest that the STC should take advantage 
of the experience of industry and trade 'associations and other statutory 
GDvernment agC'ncies in taking: decision with regard to quaHty etc. of the 
g()(xl, to be exported and imported. 

[Paragraph ~o. 5.9J 

Reply of Government· 

. The recommendation is accepted. The Corporation has alfe,~dy set 
up a tjuality control Department. The Corporation is making every effort 
to maintain cI.he liaison with trade. industry and variolls Govermflent and 
private organisations in order to take advantage of their experience <lnd 
knowkdge in taking decisions about quality etc. of thc g.oods to he exported 
and imoorted. 

f\1in. <'f F.T. & S. O. \1. ~o. 24(3 )/69-ST. dated 29th Octolx'r. lC)691. 

Reconmendation (Serial No. 21) 

The Committee find that the Corporation appoints its associates/agents 
for its indirect trade after sati<;fying itself about their standing. experience 
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~tc, They would, however, lik.e tu draw the attention in tbis regard to the 
10110\\ ing recommendation of the Public Accounts Committee,cont.rined 
in par;1 I.RO of their 4th Report (Fourth Lok Sa~ha):-

"Tit.: (ol1lllliltce ~on~jdcr that as far iI' possible. the Stal~ Trading 
CnrpofHtion should invite puhlic offers so as to gel most experi-
enced lind reliable di'itributor). at the 'Ieust margin of profit for 
the import und dislri/lutio!,1 of their g(luds", 

(.Paragraph No. 6.12 I 

Reply of Gonn"_ 
The recommendation is accepted. The STC Reviewing Committee has 

~onc into the 'IU~"lion of the appointment of agents for what the Coq~llra
lilln imports, The Committee has recommended that the Corporatio.l in 
it ... commercial transactions hlt~ to be flexihle in the use of Agents but "it 
mu!it make sure that:-

(i) it U'>CS IIgenh on~y w!len they can do a more elTl.;ctive and 
dleaper job than tlte Corporation itself; 

(ii) ,,~cncy arrangcmcnls do not alIec.! adversely the interest nf users 
~lI1d ~'(lnSlimcrs of the prmJuct; and 

(iii) r .. ir !1rices. requi ... itc quality and equitable distribution arc )afc-
!lllartt~'d, 

[Min. of F.T. &. S,. O.M. No. 24(3)/69-ST, dated 29th October 1969.] 

RecomlMndation (Serial No. 13) 

nl~' Commltk..: arc unhappy \\ilh the Jeci'ion of the Gov..:rnmcnt \(I 

h:llld-o\er su~h :In import,lIlt ofll.'r'ltion (prke !'.upport operation. to STC 
with,lut il"'\."~ing its c:lpadty and cxperien~c. They note that .he Govcrn-
ment have realis\.'d (he Ilt'\.'d of ;1 separate organi"':ltion III til-a I with the pro-
hkm and have appointed a Committee tn go into th ... matter. It is hor;:J 
Ihat the Government would expeditc th\.' decision of tit ... Comrnitt~e for 
",tting up of a sC'paratc or~ani ..... ti()n at an early date. 

(Para 7.7) 

Reply of (rtlVerametlt 

TIk: re"'t.lIumenciution is noted, Government have agreed in principle 
that separate corporations may be set up for dealing with. jute and cotton. 
n~spectively, Neces!ial)' action to implement this decision is being taken 

[Min. of F.T. & S., O.M. No. 24(3)/69-ST, dated 29th October 1969.] 

R~ (Serial No. 24). 

nle Conuninee are unable to appreciate why the Handlooms allJ Han..ti-
\.'raft'l Exports Corpol"'.ltion mld the State Trading Corporation weresaddJed 
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'with tbe responsibility for carrying out price support operations for 
Bkcding Madras which have resulted in a Joss of over .Rs. 61.42 lakhs so 
far. The Committee comider that if Government felt that there Was a 
~ase for affording relief to the Handloom industry engaged in the manu-
facture of Bleeding Madras, it would haw been better to come forward 
with a well considered scheme before Parliament and taken approval to 
the l:!rant of ~ubsidy in the special circumstances of the case. 

The Committee need hardly point out that if the trade imd GOWrnll1-!,lt 
had shown vigilance and assessed properly the trends of demand in the 1'01'-

.cign market. they would not have found themselves in the unhappy pt,~!:!on 
,)1' accumulation of large stocks w'ith hardly any export demand. 

The Committel' would like Government to derive the neces.;ary lesson 
from this costly lapse and ens'un: that the STC or its subsidiary :n·e. nCil 
'~addkd with flnancial burden~ a:;ainst their better commercial juugl1lent. 

[Paragraphs 7.9, 7.10. 7.111 

Reply of Government 

The Handicrafts & Handlooms Export Corporation of India Limited was 
'the largest exporter of the<;c .fabrics. It was also concerned with organising 
production of thl?sc fabrics for cxport. It was anticipated that a, in the 
past therL' may be a revival of the demand for Bleeding Madras in the 
U.S.A. us a result of promotional efforts undertaken by the HHEC. It wa); 
III these eirclIlll:-.lances. that' the HHEC was entrusted with the respon<;ibili:y. 

The ob~ervdti{lIh of the Committee have neen noted. 

[Min. of F.T. & S .. O.M, No. 24(3)/69-ST. dated 29th October 1969.] 

Recommendation (Serial No. 25) 

The Committee note that the Corporation has effected latest improve· 
!lKnts in the sale of imported cars by allowing more facilities to the 
customers. They would, suggest that the Corporation should introduce 
better auctioning arrangement to draw more bidder- from aU over the 
C()Ulitry and should attempt to reduce the time lag In the disposal of the 
imported vehicles. STC may consider raising its percentage of commission 
on the sales of such vehicles from 10 per cent to a higher figure to enable 
it til raise more margin of profits to be diverted to the saJe of 'difficuh 
:Ie) s('1I' items, 

.{paragraph No. 7.21.! 

Reply of GoverJJ,ment 

The State Trading Corporation has reported that monthly auctions have 
'heen introd~ with a view to avoiding Jocking up of capital for long 
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pcr~. The annouucement5 about auctions arc reit'lIS1."d to aU the ni:Wio" 

papers in Jodia approximately twoweeb in advance and repeated twic.:· 
or .hrice to attract more bidders. The market guide of prices obtained 
by can in previous auctions is also put up on a Notice Board of the STC 
t" ~n.tblc lhepublic to have a realistic cstim:Jfe of the price at' which a 
purlieu"'r make and model might be sold in the au(."tioJl. The Corpora· 
tion's to per cent marsin applies only to priority categories, like Tourism. 
Rasbtrapati 8hawlln.Raj Bhawan, Ministers of Cabiru.'l rank in Ilk: 
Central Government and Chief Minister. of State Governments. As 
rettaru) utlwr government department", public undcrtaking~, etc .. the car~, 

are reic<tlled only at Reserve Market Price. In auction also vehideo; nn: 
not relea5ed belows 12 i per cent margin in nonna) cases unless it is felt 
tbat It particular car. because of its condition or make is not likely to be 
"old for a better price in su~uent auctions. 

[Min. of P.T. cSt S .• O.M. No. 24(3)/69-5T. dated 29th October 1969.] 

R~OR (Serial No. 27) 

T't, C()nuniU,,'C (t"cl th:tt ex.po« aid to small scale industry "hem ... 
l'h(Hlld cunrinue to be wifh State Trading Corporation as 'it is better 
finml(iaJly equipped to provide assistance to small scale industry' and has 
dcyelnped an expertise in the promotion of exports'. The Committ~1.! ar.: 
of the view that a closer coordination and concerted efforts between STC 
and NSIC are needed to increase the ,exports of small scale industry. They 
fecI that the reorgani~ation of EASI division of the STC undertaken 
Tcnntty is n !'ott" in the ri,bt direction. 

rPara!Z~lph No. 9.S' 

The fc.'commendation of thC' Committee has been noted. The State 
Tradil\@ Corporation arc now working in close coordination with NSK 
;lnd al~ Development Commissioner for Sma1t Scal~ Industries for organis-
inti exports of "mall .. ('ale induwie~' products. 

[Min. of F,T. " S., O.M. No. 24(3)169-ST., dated 29th October 1969.] 

R~ 4Serial No. 28) 

The C('\mmince hope: thnt the asM.~ti(\n of repraentativcs or indu,,· 
Iry ur.-: tradl' with lill the ma.jor trading ;l{'tiv;rie~ of the , State Trad;n~' 
Corporation all is ~ to lle done. \\'Ould help the Corporation I(l 

Hake advuntn~ of views and ,~perie.1K'e of the pr1\'1lte bodies and thus ~\'e 
The iJuc:r~s of both private nndJ'ublic seetON hldusIry ethetively. 

fParagrapb No. 10.2) 
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Reply of Genna .... 

The Recommelldation i~ noted. The Stelle Trading Corporation ha!>-
heen increasingly consulting Associations of Representatives of various 
industries and mule ill respect of all major trading activities undertaken' 
by il with a view to taking advantage .of their advice dnd experh;r.c~. It 
has also been maintaining close liaison with the various advisory committees 
set up at different ports in regard to quality of material to bl.! imported. 
time of shipment, etc. The Corporation has recently introduced a sysH:m 
l)f regul,t( consultCllions and discussions with varinll~ busincs!' associate;;. 
,:hambers of commcf\..'c.· etc. on it more formal basis periodically. The' 
measures, it is hoped would enable the Corporation to serve the interests 
of both private and public sector industrie~ eifl.!ctively. 

[Min. of FT & S. O.M. No. 24<3>.i69-ST. dated 29th October. 1969.J 

Reronuneaclatioo (Serial No. 3O) 
The CommiUee are happy to learn that the Corporation has recently 

introduced a system of preparing monthly and quarterly report of the 
, activities of the Corporation and propose to introduce 'performance budget-

ing system'. Result.'i of the periodical activities would enable the Corpora-
tion to spot out the arears, of weakness and suggest prompt remedial 
measures. Such Reports. abe Committee feel, should serve as a model to· 
other Public Undertakings and they should adopt 'management aecoun-· 
tancy' in their undertakings also to direct their activities. Apart from this, 
STC have enunciated more delegation of powers and have decided to bring' 
younger managers into 'decision making functions'. This is a welcome 
feature. 

rParagraph No. II),] of] 

Reply of Government 

The recommendation is noted. Apart from the monthly and the 
C'uarterly r~ports the Corporation has introduced Performance Budgeting 
~rstem. Copies of monthly and quarterly reports are ~ent to the Bureau 
cf Public Enterprise<; regularly. The Bureau has already written to variou", 
Ministrklo regarding adoPtion of 4l system of monthly and quarterly 
reporting. 

[Min. of FT & S .. a.M. ~o. 24(3)/69-ST.. dated 29th October 1969.] 

R«ommendadoa {Serial No. 31} 
The Committee hope that with the implementation of the sugge~tions 

,'I the Revic\\ing Committee the Regional Offices and foreign offices would 
he organised into efficient units of the Corporation. The foreign office~ 

-hould ~rve as centre1l of information and service a!!ency for the Indian 
exports. 

[Paragraph 10.211' 
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a.,Iyof Go" ........ 
"Ibe recommendation is noled. 
(Mill. of F. T. & S. O.M. M(J);69.ST .. dated the 29th October ]lJ()9.] 

RHOmmendatioll «Serial No. 31) 

The Committee .lrc highly di .. appointoo to fmd that stores. worth 
Rs. 40-87 crores huvc hcco lod,cd up in the 1967·68 involving loss of 
inlerc'!l amounting to Rs. 3'67 crorcs (approximately) per annum, exclud-
ing additional cosl of storage, dC:lcrioration. supervision, etc. The Com-
mittee urge on the Corporation and the C'JOvcrnment to take some reme-
dilll men!lurc\';.~thoul Imy more loss of time. 

,~~'! [Paragraph 11.6J 
.fl }t' 

",)'." 

Reply 01 Go .. e .. II" 
The rcxx)mmcooalion hilS been noted. Every care is bein,; taken by the 

'STC 10 plan Hnd phase purcha!lcs according to needs :tnd to maintain the 
"Uw;:1cfi ttl the minimum level. 

Stock!., were reduced to the level of Rs. 3O'66erores 00 31st 'March 
196'1. The po!lition of stocks held on 31st March. 1968 and on 3ht 
Marcil, 1969 was ItS follows:-

A. SIO\:ks in hand .lDd with hondling 
llgcnts/sellin~ agent~ 

B. Good!' iR lfamil 

Turnover 

IRs. crores) 
31-3-1968 3l·3-1969 

36'62 25'44 
4<!5 5'22 

------. 
-«l'S7 30'6" -_ .. _- .. - -----.. 
141.23 167.2 

IMin. of F. T. " S. O.M. 24(3)!69-ST., dated the 29th October 1969./ 

Rte_adatioll (..CWriat No. 33) 

The, Commith.'e nrc perturbed to note that the value of dllUbtfuJ debt .. 
h:l' ~oae up from Rs. 8.7 lakhs on 31st March. 1967 to RiO. J8.97 latru. 
,m J I "t March. 1968. They are alO;(l coocemed to find that the percentage 
\If lkbtar.- to sales has gone. 01' io the years 1966-67 and 1967-68' as 
~:ompatc.'d to the year 1 96S-66. They would urge upon the Corporation 
.. ~ lake effective meosum to recovcr the outstanding debes. 

[Parapaph No. ') 1.10J 
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Repl~' o[ Government 
The Corporation ,has reported that Rs. 18 '97 lakh>; represl.!nkd 

,Ioubtful debts as on th~ 3 "t March, 196ft Out of the abov~ amount. a 
-urn' of Rs. 5'97 lakhs has been recovered/adjusted during the year 
196R-69. In some ca~es,legal proceedings have been in~titllted to recoVl!r 
lhc dues. 

Th~ position has since improved and the percentage of debts to sales 
ha ... come down as will he seen from the following statistics ; .. -

Rs. Clorcs 
Year lkbi.$ SaIl,>; PUcu r.t .. ~" 

31-3-67 27·1) 101' 5 2,,":(1 

/ " 

3 1-3-6:-\;:, 33'3 141 ';2 22"" 

:; I-~..fi:f'l.' 
, '. 32 '8 167'2 20':" 

(Mitt. of F. T. & S. O.M. 24(3)/69-ST., dated the 29th October 1969.] 

Reco~ (Serial No. 35) 

The Cotnmitteeappreciate the efforts of the Corporation to improve its 
financial position by issue of bonus shares and by capitalising reserves. 
The Corporatioft have been able to enhance the percentage of dividend 
from 10 'pcr cent to 15 per cent in 1967-68 and has declared interim 
divi<it:l1ds to current year, which are welcome features. The Committee 
hore' the Corporation\ financial position will continue lOimprove. 

lParagraph No. 11.16.1 

Reply of (;ovemment 

The financial position of the Corporation has shown furthl!r improve-
ment in the year 1968·69. The nct profit before tax for thi_ year was 
Rs. 12·09 crores as against Rs. 7'66 crores for the previous ":!ar. The 
Corporation has also paid dividend @ 20 per cent for 19fiR·i, / '. against 
1:' ~r cent paid tor 1967-6X. 

IMin. of f. T. & S. O.M 24(3) !69-.I)T .. dated the 29th Octot1cr 1969.] 



CHAPl .. £R III 
" kE(;O;wfMENDATIONS WHICH THE COMMlr~EE 00 NOT DEI\IRE 

TO PURSUE IN VIEW OF THE GOVERNMENT'S REPLY 

ReeoIDmeadatioR (Serial No. 5J 

The Committee note that the imports from East European countril!~ 
have mcreased from Rs. 46,19 lakhs in 1965-66 to Rs. 115.83 laklts in 
1967-68 and exports to those (.:ountrie5 have gone down from Rs. 30,99 
lakhs in 1966-67 to RIO. 23.57 lakhs in 1967-68. The Committee feel 
that this (udd,n setback in STCs trading activity with East European 
cr.L:otrtcs h<l!l produced cl)n!O.idcrnbk· imbalance in the imports and c"(rxlr,~ 

anJ der.erves prompt investigation by the Corporation. More vigorous :IOd 
concerted effort!l are needed on the pan of STC to increase Indian export~ 
to East European countries and also to explore new markets in that area 
fur the vartt,us- semi-manufactured and manufactured Indian goods. The 
Committee ligge!it that the Corporation should ensure that the countr~ 
obtains the appropriate price for its exports and does not have to pay higher 
pric~' tor imporls from En'll European countric\, ' 

They appreciale the setting up of a 'Buying Committee' for the purpos~ 
01 tnking decision in respect of purchases of the Corporation with reference 
to available resources. price. timing. etc.. and hope that this Committee 
woul(1 abo ensure that the country !lets best price for exports and makes 
rurt'ha!'Co; of standard quality and specifications at the most competitive 
rate ... 

[Paragraphs 3.35 and 3.36.1 

Reply of Goyenaa_ 

1 hi.' ftgures of imports and exports in the first sentence of the recom' 
mendation repre~t the total imports and exports of the STC. Export)' 
l1f the Cllrpor:ttion to East European countries alone during 1967-68 and 
1968-6'1 were valued at Rs. 10'31 crores and Rs. 13'52 crore~. respectivel: 
and thus eXJX'fts in the year 1968-69 showoo an increase of R~~ 3·21 
CroTes over the exports in the previous year. The Corporation i<; constantly 
looking for and exploring new markets for Tndian goods in the East 
EII~I'PC~1I\ countries for various semi-manufactured and manufactured 
I!oods. As a result of the inten!'ive efforts made by it. it has been possi-
hle for it to introduce u number of new items in thi~ market In (jOR. 
the STC' ha- hcen ahle 10 introduce items like batterie<:. torches. radia-
t(lr \'alves and fittings. machme tools. wire ropes and hand knitting machin-

20 
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.~. In Cze(;hoslovakia, Poland and Hungary, the STC lUiS been succcss-
,ul in introducing HMT machines, sanitary fillings and dry batteries. In 
Rul,!!aria. wire ropc~. and in the USSR, wire ropes, machin<.: tools, refrigera-
:t1h and hllnd tools have I:>ccn introduced. Besides, the Corporation has 
·\.'cmct! all order for the export of 1000 wagons valued at R~. 5'08 CfOl'CS 
: ,\ Hungary and expects 10 get further orders for export of rolling :.tl)ck to 
F .. a~l (icrmany. Poland and Czechoslovukia. ConsUlucr items lik\! vacuum 
:lask, sports good~ ,lOt! paper, valued at about Rs. 69 Iakhs, are also 
;i\..dy to be exported to East European countries during thc current year. 

The STC has set up ;\ Management Services Division (International 
rradl' Department) to make ;1 thorough study of the items to be exported 
,nd imported by the Corporalipn and it is hoped that the Buying 

('f\nlmittee of the CorponJtion. in collaborution wih its International Trade 
Dep<ll'tment, will achieve the objective of ensuring that appropriate price 
I~ obtained, for its I:Xports and that we do not have to pay higher prices 
'or the imports. 

IMin. of.F. T. & S. O.M. 24(3) '69-ST., dated the 2Yth October 1969.] 

Further information Called for by the Committee 

I-Igures shown in the recommendations may be checked again and " 
1 actual note giving the correct figures may be furnished for the considera-
~ion of the Committee. 

Further reply of GOl'emment 

The error in figures of imports and exports shown in the recommen-
.:Iations (S. No.5) could not be detected at the time the report was Fent 
10 this Ministry for factual verification before it was presented to the 
Lok Sabha due to oversight. 

The ligures of imports and exports handled by the STC from 1965·66 
10 1968-69 and imports from and export to the East European countries 
Ire as follows: 

Total Imports and Exports by the STC 

Impe-Cis Exp()rt~ 

(Croreso ,. Rs.) (Cl'or{'s of 
Rs.) 

13' r 

3 I: c 



1~165-06 

J~>61-67 

2..: 

I :np.). IS . Exports 
(Crorcs or rCnlh's \)~ 

R".) . R~.) 

II' 34 )'Y~ 

26' ,2 ,15' 5C 
36 ' 58 ~O'31 

191't8-"9 34 '1'\$\1 3' 5 
[Min. o( F.T. & S., O.M. No. 14(3}/69.,.ST .. daled 29th October 19tW.} 

~ 

Recoaunendatiota(S«iaI No. lOt 

The ('vmuhtte nllte that IhcCorporation is functioning ;l~ all 
inl4':rmediary Iii.:Clh:;ng ng ... ·n.:y with a vicw Il' control distributiun ()fl!()(ld~ 
at 'uk and relt$OO3bk priccll. The role played bylbe Corporati,,,, in 
aaualpractice should nut stand in the way of ~pcedy clearanc..: (lf~),ld .. 
and their dhitdbutiun n.Rd h:ad to cxces~iw pmnts. The comm it h:e thcre-
fure sUsses! Ihul inlttc<ld of ~nguging in indirect trade ;llio an tnier-me-
diary 31lCncy. the forpumtion should cnlarg~ its own jndcfll:ntlcllt l~r,annd 
of trade and allow lhe small tr;ldcr~ to curry on independently. . 

(Paragr;lph ~o. 0.1 II 

Reply 0' (io"tnt.enf .. 
The l~onlmcnd:t'i()fl has been noted. 

In regard 10 ctll!incerin~ goods. the role plilyed by the Clli p\)lilljoll. in 
indirect imports hundled thm'~h its hU"incss ,,"s(,lCiu!cs does not stand in 
tt)c wily of s~y clcarall<''i:o{ ~)(ll.k and tho~ir distribution :lIld dtle'i r.ot 
lend to ucessiv.c profus. The State Tradin~ Corporatilltt i!t. however. 
cnd~avourlng to enlarge its ",cUvities of direct imports to the extent 
po~'iblc. 

In the CUM: of raw materials :lnd other ~;ommddilks the Corporation 
!JI.1lcratly'rclc.ases ttll' impofh.'<.1 items to tbe actual users dir\."l'tly by endor!'>-
in&! the ~hippUl' dl'ICllmcnt!: in their f~tvotlr .. od thus avnid :my iWl:rtn ... xlia'y. 
But where good. nrc releascd throu&!h distributot!' or assol.:i.ttions. thorou~h 
control t!i k.ept on the distribution arrangements. The COfl'Oratioll ~IIso 
ensures th:t' the dj,;trihuting ltgency is fully ~xperienccd in the lin\.':. Th~' 
gc..luds "t~ r-:h.!iI!>cd by these 'l~encics on the specitk rcc,)nu";:tltlatkn, of 
the competent authotitk:o; like the O. G.T.O" ('bid ('ootl'lllkr \~f lmporh 
&:. E~ports. Director 01 Ind\l~tric$ ctc. In the ca'iC of cincmatm>··:tphk iilm .. 
the ditiln'buliun is' done thmugh'fhe Indian Motion Pictures Elpt.lft ('\)r~· 
ration, 



Imports of chemicals are arranged by the S. T.C. directly agJill!>t imJ)\'rt 

iJ • .:cIlC~ issued in its fpvour and distribution i~ done departmentally in ,1 

number of cases. . 

[Min. of FT &. S, O.M. No. 24(3)/69-ST. dated 2~th October. Il.)fl9.] 

RecolUllleQdation (Serial Nu. 22) 

The Committee n:grl!t that the pril'c support operation, ,! .":lIlon grass 

cil, jute, tobacco dC.) were entrusted to the Corporation for which it \Va!'. 

neither o:qlliflped nor had lhe requisite experience .. This W:h one. of the 

fields where Govanment had heen eXPfrilllclllin:; through an iJd hoc 

Org:misation like STC. The Corpon,tion not only sulfl.!·red· he.lvy loss 

Rs. 63.40 lakhs on lemon gras~oil and cotton) in those operations hut 

.11 .. 0 failed to give satisfactory service to the trade. 
(Par.I~!r:lph No.7 .6) 

Reply of (~n'ernment 

The maller is being examined and a further reply will be ... unmilled to 

1 he Committee as early as possible, 

[Min. of F.T. & S., OJ". No. 24(3)/69-ST .. dated 24-11-69] 

Final Reply of Government 

Tho.! pric.; qlppllrt operation, ha ve been 'underta"cn ;n r.:~ro,!L't of 

wm01odiLil!.~ which arc valuable export carno.!r~ or cnn<;titute \;11\ p.:aterial 

tor export induslrie<;. Th.~ need for price support operations arosc occause 

of sudden decline in export dem'1I1d in foreign markets. accumul;.lliun (If 

stocks with growers <and .. udden fall in internal prices.' In flrder that this 

may not act as disincentive in Imljntainin~ production at optimum level. 

thr. State Trading Corporation which ha, exort promotion a .. onc of ih 

important functions had been cntrusto.!d with the price support operations. 

The STC undertook !Ouch operation in respect of lemongras· dl, jute 

tobacco etc. and though the Corporation suffered losses in 1!'c heginning. 

it was able to stabiJise prices and to make profits later. The main objec-

tive of ensuring minimum economic price to the grower/producer was 

achieved through these operations. 

[Min. of F.T. & S., O.M. No. 24(3)/69-ST., dated 29th October 1969.] 



CHAPl'ER V 

RECOMMENDATIONS IN RESPECI' OF WH.ICH REPLIES OF 
GO"!F.RNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

~II. 

, 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL A WAITED 

Recommendation (Serial No. 15) 

The Committee are unhappy to note that simultaneous import of 
muriate of Potash by two G:)Vemm.ent agencies without proper co-prdina-
tion led to heavy accumulation (1.90 lakhs tons) of the items value at 
Rs. 7' 60 crores besides storage expenses. They regret that the Ministry 
of Food and Agriculture did not curtail its imports in spite of representa-
tions made by STC about the accumulation of stocks. 

The Cotiunitte.e hope that the decision to import through one agency, 
namely STC, and with introduction of Appraisal System for demand eva-
luation evolVed by the Corporation will obviate unnecessary accumulation 
and avoid such a situation in future. 

[Paragraph 3.115, 3.116.] 

Reply of Govemment 

The matter is being examined in consultation with the Department of 
Agriculture and the State Trading Corporation and a further reply will be 
submitted to the Committee as early as possible. 

[Min. of FT. & S., O.M. No. 24(3)/69-ST., dated 29-10-1969.] 

Farther Reply of Government 

Toe arrangements for further imports of muriate of Potash have since 
been considered at a meeting held in the Ministry of Food and Agriculture 
in July, 1969 under the Chairmanship of the Secretary of that Ministry 
and it· was decided that the S. T.C. and the Indian Potash Supply Agency 
shoul~ be entrusted with the. entire distribution of muriate of potash and 
imp::>rts by the Ministry of Food and Agriculture should also be handled 
by the S.T.C. and the Indian-Potash Su'pply Agency. Import by a single 
agency should obviate any under accumulation of stocks in the future. 

As regards the lack of co-ordination which led to accumulation of 
stocks in the past, a further note will be submitted in consultation with 
the Department of Agriculture. 

[Min. of F.T., O.M. No. 24(3)/69-ST., dated 24-11-1969] 
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Rec~ (Serial No. 16) 

The Committee: understand that the recommendations of the Reviewing 
Committee, on the pricing policy arc Itill awaited. They hope that the 
Reviewing Committee would give its best attention to this subject and 
formulate its opiJl.ion as early as possible. It need hardly be stressed that 
on the pricing policy depends tbe result of the trading activities of the 
Corporation. 

(paragraph No. 8.3) 

Reply of Goveraaaeat 

The Reviewing Committee on State Trading Corporation bas submitted 
their report. The Committee has mttde certain recommendations regarding 
tho STCs pricing policy whie~ are under Government's consideration. 

[Min. of F.T. & S., O.M. No. 24(3)/69-ST., 29-10-1969]. 

Further Reply of Govenuaeat 
The Report of the S.T.C. Review Committee is still under Government's 

consideration. 
[Min. of F.T. O.M. No. 24 (3)/69-ST, dated 24-11-69]. 

Recomaaeadatlon (Serial No. 29) 

The Committee nrc happy that the Government have taken &uch uqent 
steps to assess the fuDctioning of the Corporation with a view to reorpnise 
its activities and its organisational set-up and hope that the Reviewing 
Committee will produce very fruitful result~. 

<Paragraph No. 10.11) 

Reply of Government 

The rcoommeodation is noted. The final repon of the Reviewing 
Committee has been received by the Government and is under examination. 

(Min. of F.T. & S. O.M. No. 24(3)/69-ST, dated 29-10-69]. 

FlII1IIer Reply of Geftl1lBlellt 

The report of the Review Committee is- still under Governments' 
consideration. 

[Min. of F.T. U.O. No. 24(3)/69-ST, dated 24-11-68]. 

Reco ea ..... <SerIal No. 34) 

The Committee suggest that the. Ministry of Foreip Trade and Supply 
should haw a Cell for undertaking a meaningful analysis of the periodical 
reports wbich are naived from the public undertakinJs under their charge 
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with a view to focus attention on significant developments requiring Gov-
ernment direction. This would enable Ministry to keep n:>t only contem-
poranious watch over the working of the undertakings, but also initiate 
corrective action, where called for. 

(Paragraph No. 11.14.) 

R~ly of Govenuneat 
The recommendation is noted. At present, the p'enormance and 

periodical reports ·of the public undertakings are watched· by the Ministry 
through its concerned branches. The question of setting up a Cell 
as recommended by the Committee is under examination. 

[Min. of F.T. & S. O.M. No. 24(3)/69~T., dated 29-10-69.J 

Further reply of Govemment 

'fl;1e State Trading and Barter Deals Section of the Ministry deals with 
the work ~lating to the State Trading Corporatbn and its subsidiaries, 
(viz. Handicrafts and Handlooms Exports Corporation and Indian Motion 
Pictures Export Corporation) and the Minerals and Metals Trading 
Corporation. Similarly, the w.ork· relating to the National Textile Cor-
'poration is looked after by the Textile (G) Section and the work relating 
to the Export Credit and Guarantee Corporation by the EAC Section. 
These Sections are responsible for the analysis of the periodical reports of 
the, public undertakings under their charge. 

The question of strengthening these Sections to enable them to undertake 
this \\-ork more effectively, as recommended by the Committee, is currently 
uodet examination. 

[Min. of Foreign Trade. O.M. No. 24(3) /69-ST., dated 24-11-69.] 

NEW DELm; 
Deceatber 15. 1969 
Agrahyana 24, 1891 (S) 

M. B. RANA, 

Chairman, 
Committee on Public Undertakings. 



APPENDIX 

(Vi. para S of IntrOduction) 

Analysis of the action taken by Government on the recommendations 
contained in the FiftJ-first Report of the Committee on Public, Undertakings 
(Fourth Lok Sabha). 

I. Total number of recommendations 

II. Recommendationa that have been accepted by Govern-
ment (fJitU recommendations at Sl. Nos. I, 2, 3.4. 
6. 7.8,9,10. II. 12. 13. 14.16.17. 18, 19, 21,23. 
~. 25. 27. 28.30 .31.32.33 and 35) 

Number 

Percenuge to Tota] 

111. Recommendations which the Committee do not deaire to 
pursue in view of Government's reply (viM recom-
mendations at S1. Nos. 5. 20 & 22) 

Number 

Percentage to total 

IV. Recommendations in respect of which final replies of 
Government have not been accepted by the Com-
mittee. 

Number 

Percentage to total '. 
V. RecOllll.nendations in respect of which final replies of 

Government are still awaited (flid, S1. Nos. IS. 26, 
29. & 34) . 

Number 

Percentage to total 

28 

GMOIPND-LS ll-2S19 Wi) 1.5-3-1-70--1270. 

35 

80% 

3 

8'S7% 

Nil 

Nil 

4 

11'43% 



SJ Name of Apm ApAcy SL Name of Apnt Agency 
Me. No. No. Ho. 

DELHI 33. 0zf'aId Boot 6: st.danerJ 61 
Company. Sciadia Hoa., 

24. JaiD Book AaeDc. Coo- tI ':ODDIIUjJbt Place. New 
Dqbt PI8ce. New Delhi. DeIb1-I. 

as. s. NaniD 6: Soaa. ",I. 3 34- People'. PublishiDI HOUle. 76 
Mohd. Ali. sa.. Mild Rani JbaD,i Road. New 
Gate, DeJbL Delhi. . 

Atma Ram" SODS. Kub- 3'- The United .Book~. 8& 
36. 9 48. Amrit!CaUl' Mutet. 

mere Gate. De1bi~. Pahar GaDi. New Delhi. 

37. J. M. JaiDa " Brothers. 
Mori Gate. Delhi. 

tI 36• Hind Boot HOUle. 
.Janpatb. New Delhi. 

82, 9' 
al. The Central NOWI ~, I, 37. B~.4. SaDt Nu~ 96 

Uri C= Kinpway 23/90. COIIDIIIliu • CamP. '-9. New Delbi. 

MANlPUR 
at. The B~h BOOk Store. zo 

7-L, ODD"lII't CircaI. 38 Sbri N. Cbaoba SillII', 17 New DeJbi. News Aaent. Rarnlal Paul 
HiIh School AIlDCR. 

30- Lakabmi Boot Store, 42. 23 Impbal. 
MWIic:ipal Mutet, Janpat'Ia. 
New Delhi. AGENTS IN FOREIGN 

COUNTRIBS 
31• Bahree IJrothen, 188. Laj- 27 

patrai Market. Oelbi-S • 39. The Secretary. E,tablish- '9 meut Department. The 
32. JaJIDI Book ~ ChIp- 66 . Hiah Comminion of IDdia, 

panralaKIWl. 01 B .... ·IOdie HOUle'. A1dw,ch. 
New Delhi. LONDON W.C.-2. 
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